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WESTERN ZONE BENCH, PUNE 1 o 18

»0 Green Foundation Trust & Anr. ... Applicant -
V/s

Union of India & Ors. ... Respondents

Affidavit in Reply on behalf of Maharashtra Pollution Control
Board i.e. Respondent No.4

[, Pratap Jagtap, Aged -Adult, Occupation-Service, the Sub-
Regional Officer of the Maharashtra Pollution Control Board at
Mumbai-I, having Office address at Kalpataru Point, 2™ Floor, Sion-
Matunga Scheme Road No.8, Near Sion Circle, Sion (East), Mumbai-

400 022, do hereby state on solemn affirmation as under :-

I. 1 say and submit that the present Application has been filed by
the Applicant that Respondent No.6- M/s.Hilton Infrastructure
(Project Proponent) has raised construction of residential and
commercial project “Fuego” at CTS No.207, 1/207 and 208 at
122-138, Tardeo Division, D-Ward, 4042-46 and 4039, Shuklaji

Street, Mumbai, in violation of the Environmental Laws.

g9

. 1 say and submit that I am filing this Affidavit in Reply in
compliance of the Order dated 10/9/2025 passed by this
Hon’ble NGT.

\-J' '--\k‘(_;_ C - -~ -‘
ORIGINAL APPLICATION No. 40/2025(WZ) X \_{_}’ > ?;‘9)/
- Q,
N3t

BEFORE THE HON’BLE NATIONAL GREEN TRlﬁUN’A.Ly EV. B LW
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3. I say and submit that the Respondent Board has granted
Consent to Establish dated 19/8/2014 to Respondent No.6-
Project Proponent M/s.Hilton Infrastructure-, for Building and
Construction Project at the aforesaid site, for total Plot area
4,245.86 sq.mtrs and total BUA of 34,196.36 sq.mtrs., subject
to certain terms and conditions, which is valid upto 18/08/2019,
wherein, one of the condition is not to take any effective steﬁs
for implementation of the project before obtaining
Environmental Clearance as per EIA Notification, 2006.
Thereafter, Respo-ndent No.6-Project Proponent has not applied
for revalidation of Consent Establish. A copy of the Coyégé:tjo
Establish dated 19/08/2014 is enclosed herewithf'_‘l s;? ,’an

(, Gs
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4. I say and submit that the Environment Department, GOVt,\Bii‘-

o B
’]u.u'.h

Annexure-l.

Maharashtra has granted Environment Clearance dated
30/3/2015 to Respondent No.6-Project Proponent for their
proposed Redevelopment Project “Fuego” at the aforesaid site
for total Plot area 4,245.86 sq.mtrs. and total BUA 34,196.36
sqg.mtrs. A copy of the Environment Clearance dated 30/3/2015

is enclosed herewith as an Annexure-I1.

5. I say and submit that the further Environment and Climate
Change Department, Government of Maharashtra has granted
Revised Environment Clearance dated 22/09/2021 to
Respondent No.6-Project Proponent for TPA 4245.86 sq.mtrs.
and TBUA 43,225.41 sq.mtrs. for the redevelopment project at

-y
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the aforesaid site. A copy of the said Environment Clearance

dated 22/09/2021 is enclosed herewith as an Annexure-III.

6. I say and submit the Respondent Board has granted Consent to
Operate (1" Part) dated 27/12/2021 to Respondent No.6-
Project Proponent for MHADA Redevelopment Construction
Project, for TPA-4245.86 sq.mtrs. and for part completed
construction BUA of 7249.69 sq.mtrs. out of Total Construction
BUA of 34.196.36 sq.mtrs., subject to comply with the
conditions mentioned in the Environment Clearance 30/3/2015,

which was valid upto 30/09/2022. Thereafter, Respondent

S 2\ No.6-Project Proponent has not applied for renewal of consent.
= = " = Acopy of the Consent to Operate (1 Part) dated 27/12/2021 is
; = enclosed herewith as an Annexure-]V.

- = ]'s.-r_s anC subme that Respondent No.6-Project Proponent has
= sppied Sor Comsemt %o Eswablish for Expansion for TPA-
L858 m ndm-\ 33.975.72 sq.mtrs. , as per revised
Exvrsmmens Clesrancs dated 22092021 The said application
was pefiused B e Respondent Board vide letter dated
SR3OS for st sibsine Bank Guarantee, not obtaining
revainiznon of Consemt w0 Establish from 190872019 onwards
and oox gopled for remewal of comsent. A copy of the refusal
hlu‘ amtec 3;%54::@1:@“1& as an Annexure-V,

£ 1 szv and suhmit that in order to verify the present status, the
Officizl of the Respondent Board at Mumbai visited to the

aforesasc s om 1V102025 and observed that Respondent 1
SM SO e % Project Propoment has provided STP of 60 CMD with '

. iy
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MBBR Technology to rehab buildings and OWC for the
treatment of organic waste, however, both are not operating
during visit, generated sewage connected to MCGM drainage
line and wet & dry garbage hand over to MCGM, solar system
has not provided, also not provided recreational ground area at
the site. During visit, it has been also observed that they have

not provided rain water harvesting system, onl

gFovided
underground tanks for the storage of rain water ¢
the Visit Report dated 10/10/2025 is enclosed Resewith as an

Annexure-VL. G

o by

9. I say and submit that on the basis of non-compliances 05§e‘f-'.ved
during the above visit, the Respondent Board has issued
directions to Respondent No.6-Project Prc;ponent vide letter
dated 20/10/2025 to stop ongoing construction activities
forthwith. A copy of the directions dated 20/10/2025 is enclosed

herewith as an Annexure-VII.

10.Hence this submission.

For and on behalf of the
Maharashtra Pollution Control
Board,

]
"

' /*  Sub-Regional Officer, Mumbai-I
- BEFORE ME

is ’:u 202<

VASANT B. MORE

Notary Gr. Mumbai
7. Vijaya Sadan, Flat No. 304,
_ Above Axis Bank,
Sion West, Mumbai-400022

REGISTER §r No 57 /2010




o o Arnwesuie=T
: MAHARASHTRA POM&ION CONTROL BOARD

Phone : 4010437/4020781 Kalpataru Point. 3rd & 4th fioor, Sion- Matunga

. . /4037124/4035273 - Scheme Road No. 8, Opp. Ctne Planet Clnema Near
Fax :  24044532/4024068 !4023516 Sion Circle, Sion (E),
SEmell oz enqunry@rnpcb gov in

' Mumbai - 400022

VisitAt :  bup/m

z DG Set.

~Authorization under Rule 5 of the Hazardous Wastes (M, H & T M) Rules 2008 is

: _condltions and as detalled in the schedule I, II. HI &IV annexed to this order:

1ssued by local body. - -
g _ Conditions under Water (P&CP}. 1974 Act for discha:‘ge ot‘ effluent
| Sr. fl)escnptlon _ | Permitted Standards to Dispusal
no. il quantityof | beachieved |
b s discharge(CMD) | e e : .
1. {Tradecifiaent  ~ 1 . 0B NN £ o e ]
g e me’sﬁ?eﬂ-uent : S As per Er 60% shau be reused &=
- . : Schedule -1 recycled and rema;mng
e : - | shall dlscharged
- L e _ 'mumupal sewer v _f

_ & Com:hf.m s under Axr P& CP) Aet, 1981 for air emissions: -
B Sr. Description of stack/ Capacity ‘\umlw Standards to be

lnfrastructure IOrange!LSI e .
Consent order No Formatl OIBOIRO HQIEIC— u-5853—14!CE!CC 7661’ Date- tq \03170}('
e - . :
M/s.Hilton lnt‘rastructure .- -

CTS No.207,1/207 & 208 of Tardeo Dw we
~ Ward No.D.4042-46 &4039(1') Ward),
“Situated at 192488,
: Shuklam Street. Mumba;—«lo{) 008

Subjeﬁt;\ Consent to Dstabhsh for Bu:ldmglConst.ruction pro,]ect. Orange category. ' ._i
Ref- - ': Minutes of Consent Comrmttee meeting held on 80 July 2014.

Your application CE1404000267
Dated: 204 arch, 2014. :

For: Conse | to Estabhsh for Buildmg!(lonstructmn pro;ect e
_under Sectie n 25 of the Water (Prevention & Control of Poliutzon) Act, 1974 & under :
Section ‘21 of the Air (Prevention & Control of Pollution) Act, 1981 and

~ considered and the consent is hereby granted subject to the following terms and

1 ject o___§

2. ’I‘he proposed capatal mvestm&nt of t;he project is Rs. 146.32 Cr (As per CA
Certificate submitted by project pruponent}
" The Consent to Estabhsh is valid for construction of res:dent:al project named as
‘M/s.Hilton lnfrastructura., OTS No.207,1/207 & 208 of Tardeo Division,Ward
No.D.4042-46 &4039(D Ward), Situated at 122-138 ;Shuklaji Street, Mumbai- 400 008 for
total plot area of 4, 245.88 Sq. Mtrs and total construction built up area 34,196, 36 Sq.
‘Mtrs including utilities and semcea as per Constructmn commencement oem.ﬁcate

No source achieved

DG Set ' As Per Schedule -II

.| As Per Schedule -1T__ /—W% :

i iy i e

“Mis Hilton Infrastructure® sno Mumbai WOHJD:E‘IS‘YU{JU S =
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B ket Huc Fast e e o TP - i s
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5. Céﬁﬂi‘iidn_s unﬂ'er'Mu'x‘J:i'cip'ﬂ Selid i?\_-"'ast'é .(Mana.g__ément:ahd Haﬁ"dl'ing‘) Ru_ié;éﬁﬂ_ﬂ: =

St | Iype Of Waste | Quantity & UoM Treatment
st e deegradable e 303 . Kngéy e | Will be treaﬁed fie o Used:s:'s"M_éx-n, .
Ve -l e o Orgumc Wasle Convertor | J&g4)

= Non-Bmdegradable e 1-43 ._Knga'y_ e Segregat.e iy
: el s e -'Handovertnauthcnze e
party. :

6 Ccndttmm under Hazardous Waste (MH & 'I‘M) Rules 2008 ior t;reatment and stposal of

hazardou'a waste: NIL. '

e

Pl 'I‘he Board reaerves the right to revnew amend suspend revoke etc. t.lns consent -__'d the
B same. shall be bmdmg on the mdustry : ey = :

8. _Applwant shaﬂ submit an afﬁdav:t in Board's prescnbed format regardmg;ﬁhe Comphance
~ of conditions stipulated i in Enwronmental Clearance !CRZ clearance and Cﬁm,'sent, to =
Estabhsh : : ;

9. The applwant shall not take any effectwe steps for imp}ementat:on of Pruject
 before obtaining E Envirohmentai Clem’ance as per El& Natlﬁcation, 2006
o .and amendment thereto : : o

: As per Pa:a 2 of EIA Nouﬁcatmn dat.cd 14!9{2066 the et‘t‘ectnve steps 1nclude3'_ Cray
_starting of any construction work or preparation of land by the project '
- _management However as clarified by the MoEF vide office memorandum No. d-
© 1103/41/2008-1A.11(D); Dated- 19!812010,fenqing of the site to protect it from ik
getting encroached & censtruction of temporary shed(s) for tha guard(s) o
&acqms:twn ofland shnj! not be treated as effective stepm e :

For and on behalf of the _ :
Maharashtra Pollutlon 'Control Board ;

 Received Consent fee of - P R
Amount(is.) DD. No. Drawn On

Re. 292,740/ V1332014 | UnionBankoflndia | |

Copy = i _ . . :
o b Regmnai Officer. \‘IPCB Mumbal and Sub Regmna} Ofﬁcer MPCB Mumbm—l
- They are directed to ensure the compliance of the consent condltwns '
2. Chief Aceounts Officer, MPCB, Mumbai. S
5 CC!CAC deslc !‘or record & website updatzon purposes e

'_"-Mzstiuon_-mrgasmmre'-srzoMum-‘.pé;'m_;émz'tm_puﬂ' S e e L s T
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~ Schedule-II
L%m;&wndxtimix cmmmmmAcm

: 1 As per your apphcatton, yo‘u have proposed m install the Au- po]lutmn

~ control (APC)system and also pmposed to erect followwg stack {s) and 10 .
0bserve the fnllowmg fuel patterm _ - _ .

| Sr. | Stack APC __..:-_, + B e Quantity UOM
= No. Attached To System ? in Of Fuel

TDGSet | Acoustic |55 |66
(400 KVA)  |enclosure | B

: (1000 KVA) = _enclosure T

I3 TBGS | Acciste |55 (EDO - [16E @ Lodhr b B ¥

* Above roof of the bmldmg in wh:ch it is mstalled. Ny .

2. The apphcant shall operate and mamtam above mentmned‘ air pollutwn

_control system, so as to achneve the level of po!iutaﬂts to t,he follow:ng :

standards

3 The Apphcant ahall obtam necessary pner pernnsswn for providmg add1tmnal control o

_equipment with necessary specifications and operation thereof or alteration or
replacement alteration well before its hfe cume to an end or erecnon of new pollutmn G

- control eqmpment. _
* The Board reserves its nghta to vary' k

of any c:ontrol eqmpment other in thrle or'in part is necesaary}

4. Condlt; ons durmg constructaou phase

;_q);any ot the cond1t.mn in the eonsent o due - 4=
~ to any technological mprovement or otherwise such variation (mcludmg the change e i

MSW facility for staff and worker quarters.

1A 'Durmg wnstmctmn phase apphcant shall provxde temporary sewage dzsposal and

B | During construction phase, the ambient air and noise quahty should be ciosely
3 momtored to achieve Ambient Air Quality Standards and Nozse hy the pro;ect.
_-propnnen’t through MOEF appmved laboratory.

e ':Nome generatmg actmty sha}i be camed out durmg day t.xme oniy

“Mis Hiton Infrastructure” SRO Mumbai IOL/02151000







Gen ral 0 7 e b -
The followmg general_ _cond:tions shail appiy as ﬁ%r he type of the mda_stry. ;
collectiol _ plea of sewage efﬂuents,

¢ _. .I."_Waste' (Managerﬁent & :.
3 _'pwvadedffer ¢

m the plpesisewers downstream of
' ‘than igned and mvxde :

- ';ledltmns_forDG Sét e ' : S
= ) Noise from the D G. Set shoukd be mnt.rolled by _mmdmg m.ae___ usti enclosure @p L

iy ;md,ustnal premlse
L control meas‘ums

o prévént noise levels. &f DG set fmm determratmg w;th use i

- D.G, Set shal&’he operated cnly in case of power filure: 0
C m the surmu mg area due_to

..‘.E. The ﬁ.rm shall aubmit to thzs ofﬁce,. ] y :
e environment statement report for the financial v ar.:endmg 3lst_march in the g
~ Form-Vas per the pmvxsmn of rule 14 of the Envmmnental CPmtact n) Second ﬁmencte
o aumgnes o o
- 10) The appl:cant.. sha]l ohtam ﬁonaent to Operam
: C(mtrol Buard before conumsswnmg ut‘ the pro;eet. e e
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Government of Maharashtra

SEAC-2014/CR-11/TC-]
Environment department
Room No. 217, 2™ floor,
Mantralaya Annexe,
Mumbai- 400 032.
Dated: 30™ March, 2015.

To,

M/s. Hilton Infrastructure

bberwala House, Dr. A. R. Nair Road,
ripada, Mumbai 400 011,

., “yRu

ject: Environment clearance for proposed Redevelopment Project “Fuego” at CTS No.
207,1/207 & 208 of Tardeo Div. Ward No.D-4042-46 & 4039(D Ward),situated at
122-138,Shuklaji Street, M-8 by M/s. Hilton Infrastructure

This has reference to your communication on the above mentioned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-11, Maharashtra in its 23™ meeting and recommend the project for prior environmental
clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 71* & 82" meetings.

2. It is noted that the proposal is considered by SEAC-II under screening category 8(a) B2 as
per EIA Notification 2006,

Brief Information of the project submitted by you is as-

Name of Project A “Proposed Redevelopment Project”, at Shuklaji Street, Mumbai.
Name of Proponent " |M/s. Hilton Infrastructure

%  [Mr. Tabrez Shaikh- Partner.
Consuitant M/s. Ulira-Tech Environmental Consultancy & Laboratory

Type of project: Housing Redevelopment project.
project / Industrial Estate /

SRA scheme/ MHADA /

Township or others

Location of the project At C.T.S No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46
& 4039 (D Ward), situated at 122-138, Shuklaji Street, Mumbai-
400008.

Whether in Corporation /{Municipal Corporation of Greater Mumbai (M.C.G.M.)
Municipal / other area

Applicability of the DCR __ |33(7)

Note on the initiated work (Ifl.  Total constructed work (FSI+ Non FSI): 12,272.39 Sq. mt.

applicable) * Dale and area details in- the necessary approvals issued by the
competent authority (attach scan copies):IOD dated 06.05.2011
and Commencement Certificate dated 26.08.2011 received from

M.C.G.M.
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% '

LOI / NOC from MHADA /|Date and construction area details mentioned in the approved letter:
Other  approvals (I MHADA NOC dated 20" May 2009
applicable)
Total Plot Area (sq. m.) 4245.86 Sq. mt.
Deductions 260.42 5q. mt.
Net Plot area 3985.44 Sq. mt.
Permissible FSI (including|]15936.18 Sq.mt. (including fungible area)
TDR etc.) i
Proposed Built-up Area (FSI|+FSI area (sq. m.): 15605.49 (including fungible area) = QT T
& Nou-FSI) “Non FS! area (sq. m.): 18590.87 L

*Total BUA area (sq. m.): 34196.36 ST
Ground-coverage Percentage [2212.21 (55.50%) : e
(%) (Note: Percentage of plot
not open to sky)
Estimated cost of the project |Rs. 146.32 Crores . “
No. of building & its|Redevelopment:  Vigfia | :..
configuration(s) 1 Building with 2 wings (Wings B & C): %‘{,} 1

¢ Residential (Wing B): 2 Basements + Ground + 13 Upper Floors; 1
« Shops (Wing C): 2 Basements + Ground + 8 Upper Fioors

Sale:

1 Building with 2 wings (Wing A1& A2):

2 Basements + Lower Ground + Upper Ground + 1% to 4™ Parking -
Floors + 5™ to 16" (part) Upper Floors .
Number of tenants and shops | Redevelopment:

Flats: 61 Nos.

Shops: 61 Nos.

Sale:

Flats: 128 Nos.

Shops: 11 Nos.

Number of expected{Redevelopment: 488 Nos.

residents / users Sale: 673 Nos.

Total: 1161 Nos.

Tenant density per hector  |655/hector

Height of the building(s) Redevelopment:

Wing B: 40.90 mt.{Upto Terrace Level)
Wing C: 34.40 mt. (Upto Terrace Level)

Sale (Wing Al & A2): 55.25 mt. (Upto Terrace Level)

Right of way (Width of the|18.30 mt. wide road
road from the nearest fire
station to the proposed
building(s))
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Turning radius for easy|Minimum 6.00 mt.
access of fire tender
movement from all around
the building excluding the
width for the plantation
Existing structure(s) -
Details of the demolition with|Debris and excavated material has been transported and unloaded at
disposal (If applicable) construction of retaining wall in connection with the extension of]
harbour lines between Andheri & Goregaon stations on Western
Railway.
Total Water Requirement | Dry season:
*  Fresh water (CMD): 91
= Domestic: From M.C.G.M. : 90
N * Swimming pool makeup: From water tanker of potable
AR quality: 1
3 *  Recycled water (CMD): 52 (STP Treated sewage)
* Flushing = 49
* QGardening =3
*  Total Water Requirement (CMD): 143
* Swimming Poo! (CMD) : As mentioned above
= Fire fighting (Cum):
Redevelopment: 150 (One Time Requirement)
Sale: 300 (One Time Requirement)
Wet Season:
* Fresh water (CMD): 91
* Domestic: From M.C.G.M. =47+ From RWH tank = 43
» Swimming pool makeup: From water tanker of potable
quality : | i
*  Recycled water (CMD): 49 (STP Treated sewage for flushing)
*+  Total Water Requirement (CMD): 140
*  Swimming pool make up (CMD): As mentioned above
+  Fire fighting (CMD):
Redevelopment: 150 (One Time Requirement)
Sale: 300 (One Time Requirement)
Rain Water Harvesting *Level of the Ground water table: 4.0 to 4.3 mt. below ground level
(RWH) *Size and no of RWH tank(s) and Quantity:
Redevelopment: 52 KL
Sale: 100 KL
*Location of the RWH tank(s):
Redevelopment: Underground
Sale: 1¥ Basement
Budgetary allocation (Capital cost and Q&M cost)
Capital cost: Rs.15.20 Lacs
O & M cost: Rs. 0.76 Lacs/annum
UGT tanks * Location(s) of the UGT tank(s):

i1
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Redevelopment: Underground
Sale: ¥ Basement

Storm water drainage

the external drain.
*Quantity of storm water: 0.09 m*/sec

slope of 1:200 .

“Natural water drainage pattern: The storm water coliectedflhmyﬁ&‘ y,
the storm water drains of adequate capacity will be dlschargcﬂ im6|”

+Size of SWD: One internal discharge point of 500 mm dza wfth the -

Sewage and Waste water

«Sewage generation (CMD): A X
Redevelopment: 44 N\

*STP technology: MBBR

«Capacity of STP (CMD):

Redevelopment: 50 KL

Sale: 90 KL

sLocation of the STP;

Redevelopment: Ground floor

Sale: Lower Ground floor

+DG sets (during emergency): for essential back-up

(Total DG capacity of the project including load of STP.)
Redevelopment: 1 D.G. of capacity 400 kVA

Sale: 1 D.G. of capacity 1000 kVA
-Budgetary allocation (Capital cost and O&M cost):

Capital cost: Rs.64.50 Lacs
O & M cost: Rs.18.67 Lacs/annum

A
A}

I

v i S

. ) . -
Sale: 77 QD“.}T

Solid waste Management

Wastc generation in the Pre Construction and Construction phase:

- Waste generation: Debris and excavated material has been
transported and unloaded at construction of retaining wall in
connection with the extension of harbour lines between Andheri &

Goregaon stations on Western Railway.

« Disposal of the construction waste debris: The construction waste
shall be partly reused within plot and partly shall be disposed to
Authorized tandfifl site.

Waste generation in the operation Phase:

+  Dry waste (Kg/day): 143

- Wet waste (Kg/day): 303

«  STP Sludge (Dry sludge) (Kg/day):18

Mode of Disposal of waste:
»  Dry waste:
Non recyclable: To M.C.G.M.
Recyclable: To recyclers
+  Wet waste: Organic Waste Converter (OWC)

»  STP Sludge (Dry sludge): As manure

I8
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*  Arearequirement;

I. Location(s) and totai area provided for the storage and treatment
of the solid waste

Location:

Redevelopment: 1* Basement Level

Sale: 2" Basement Level

Area:

Redevelopment: 42 Sq. mt.

Sale: 66 Sq.mt.
*  Budgetary allocation (Capital cost and O&M cost)

Capital cost: Rs. 18.00 lacs (Cost for treatment of biodegradable;
garbage in Organic Waste Convertor (OWC)

O & M cost: Rs. 2.72 lacs/annum (Cost for treatment of]
biodegradable garbage in Organic Waste Convertor (OWC)

Green Belt
Development

Total RG area:
[. RG area other than green belt (Please specify for
playground, ete.): Nof applicable
2. RG area under green belt:
* RG on the ground: 318.96 Sq. mt.
* RG on the podium: Nil
= Green area on upper floor: 106.25 Sq.mt.
3. Plantation:
* Number and list of trees species to be planted in the ground RG:

29 nos.

Sr. No. | Common Name | Botanical Name
1 Bahava Cassia fistula
2 Parijatak Nyctanthes arbor-iristis
3 Kunti Murraya paniculata
4 Shirish Albizia lebbeck
5 Neem Azadiracta Indica
6 Maharukh Ailanthus excelsa
7 Nandruk Ficus retusa
8 Tamhan Largersiromia speciosa
9 Karanj Pongamia pinnata
10 Sita Ashok Polyalthia longifolia
I Shirish Albizia lebbeck
12 Kadamb Anthocephallus cadamba
13 Son chafa Michelia champaca
*  Number and list of shrubs and bushes species to be planted in the
podium RG:
List of shrubs to be planted on upper floors
Sr. No. | Common Name | Botanical Name
| White Plumbago | Plumbago zeylanica
2 Tarwad Cassica auriculata
3 Nirgudi Vitex negundo
2 Takala Cassica lora

15
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E T Krushna Kamal [ Passifiora edulis &1
. Budgetary allocation (Capital cost and O&M cost)

Capital cost: Rs. 2.34 Lacs
O & M cost: Rs. 0.37 Lacs/annum

'Energy

« Power supply: ;:/ O
« Maximum demand: 1766 KW F’ g
« Connected load: 3790 KW R

« Source: Local Authority =
Energy saving by non-conventional method: X

Provision of solar water heating system
Use of solar lighting for common arca and staircase lighting
Use of solar energy for external lighting

CFL/T5 Lamps & Electronic Ballast for common area lighting
LED lights for Lift lobby and staircase

Variable frequency devices (VFD) for lifts and pumps

« Detail calculations & % of saving: 19 %

«Compliance of the ECBC guidelines: (Yes/ No) (If yes

Then submit compliance in tabular form): Yes.

« Budgetary allocation (Capital cost and Q&M cost)

Capital cost: Rs. 56.60 lacs (Solar system)

0O & M cost: Rs. 2.84 lacs/annum (Solar system)

DG Set:

. Number and capacity of the DG sets to be used:

For essential backup

For Redevelopment: 1 D.G. of capacity 400 kVA

For Sale: | D.G. of capacity 1000 kVA
«Type of fuel used: Diesel

Environmental Management
plan Budgetary Allocation

Construction phase (with Break-up):
«  Capital cost
« O & M cost (Please ensure manpower and other details)

Total cost incurred for EMP

Sr. | Component Description Total Cost
No. (Rs. In
Lacs)
1 Air Water for Dust 12.96
Environment Suppression
2 Health & Site Sanitation 5.00
Hyg-lene Disinfection at site 3.60
Environment
Health Check up of | 27.00
workers
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3 Environment Environmental 0.90
management Monitoring
4 Total Cost 49 .46

Operation Phase (with Break-up)-
+  Capital cost

* O&M cost (Please ensure manpower and other details)

LOpm'ationai
St. Capital | ’
[No |IComponent Description  lcost ch:::ntenance
Rs. | 3
n lacs (Rs. in
lacs/yr)
1 {Water Waste wa{erkSTP cost of
Environme {treatment  (2STPs of
nt capacity 90 KL AN it
land 50 KL)
Water Rain Water
ConservatioHarvesting (2
n RWH tanks of |15.20 0.76
(Rain Waterftotal capacity
{Harvesting) (152 KL)
2 {lLand Environment Cost for
(Solid Waste Treatment of
Management) biodegradable
BN 18.00 2,72 L
owC
Operational
Sr. Capital "4
A Maintenance
{No [Component Description  cost e
Rs. i .
s. In lacs Rs. in
[lacs/yr) I
3 |Air Environment Gardening 1234 0.37 [
4 |Energy Conservation  [Solar panels
for common  [12.00 (.80
rea lighting J
Solar water
heating system rale Lk
Solar panels
[for external  [20.10 1.34
{lighting
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WS [Enviromment MOEF
Monitoring pproved
agency for
- Meonitoring{18.89
. Hence no
fset up cost
is involved
6 [Other maintenance cost |Other
maintenance
cost (FOR - 3.13
SWM, Water
tanks, DG etc.)
Total Cost 156.64 7.38

* Quantum and generation of Corpus fund and Commitment:

Project proponent shall operate and maintain EMF for 3 years afier
giving possession and shall also generate corpus fund during 3 vears
for O & M of Rs.142.14 lacs (i.c. 47.38 lacs x 3 years).

* Responsibility for further O &M:

Corpus fund shall be handed over to the society. While handing over
Environmental Management Facilities M.O.U. shall be made with
society to accept responsibility of further O & M of EMF.

Traffic Management Nos. of the junction to the main road & design of confluence:

One entry & one exit

Parking details:

Number and area of basement: 2 Basements

Total Parking area: 6590.50 Sq.mt.

Area per car: 30 Sq. mt./Car

*4-Wheeler: 223 Nos.

* Width of all Internal roads (m): Minimum 6,00 mf.

3. The proposal has been considered by SEIAA in its 71* & 82™ meetings & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and

conditions :

General Conditions for Pre- construction phase:-

(M)
(i)

This environmental clearance is issued subject to utilization of excess treated water

This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government Resolutions, Circulars, etc, issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified. PP should submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found in the plans submitied or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it

8-
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does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

STP capacity shall be increased appropriately consideri ng waste water generation.
This environmental clearance s issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National

» "« Board for Wild life as if applicable & this environment clearance does not necessarily

implies that Forestry & Wild life clearance granted to the project which wil] be
considered separately on merit,

.PP has to abide by the conditions stipulated by SEAC & SEIAA.
The height, Construction built up area of proposed construction shall be in accordance

- with the existing FSI/FAR norms of the urban local body & it should ensure the same

~along with survey number before approving layout plan & before according

(i)
(iv)
(v
% .
R 071 ()
Sl ¥ I

(viii)

(ix)

commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved

development plan of the area.

"Consent for Establishment” shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

General Conditions for Construction Phase-

(0

(i)

(i)

(iv)

)
(vi)
(vii)

(viii)

(ix)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, créche and First Aid Room
ete.

Adequate drinking water and Sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured. ]

The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.

Disposal of muck during construction phase should not create any adverse cffect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local DFO/
Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

gk
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
(xviit)
(xix)
(xx)
(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)
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Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such
material must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra
Pollution Control Board.

The diesel generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform (o
applicable air and noise cmission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform 1o residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003,
(The above condition is applicable only if the project site is located within the
100Km of Thermal Power Stations).

Ready mixed concrete-must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible carthquake, adequacy of fire fighting equipments efc.
as per National Building Code including measures from lighting.

Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environmenent depariment before the project is commissioned for operation.
Discharge of this unused treated affluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum extent possible. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

10- /
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(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement.
(xxviii)Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar

plus hybrid non conventional energy source as source of energy.

(xxix) Diesel power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
building shall be restricted to the permissible levels to comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized,

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material io fulfill requirement.

(xxxiii) The building should have adequate distance between them to allow movement of

. fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring should be in

place all through the construction phase, so as to avoid disturbance to the

surroundings.

(xxxv) Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the

project has been started without obtaining environmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy to this department and MPCB.

General Conditions for Post- construction/operation phase-

(1) Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings.As agrred during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
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and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

(i1) Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.

(ili)  Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

(iv) A complete set of all the documents submitted to Department should be forwarded to
the Local authority and MPCB.

(v) In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

(vi) A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

(vii) Secparate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

(viii) The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be

seen at Website at hrip: //2c.maharashtra.gov. in,

(ix)  Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance teims and conditions in hard & soft copies to
the MPCB & this department, on 1* June & 1* December of each calendar year.

(xX) A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall also be

put on the website of the Company by the proponent.

(xi)  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO,, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

(xii) The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the "s
respective Zonal Office of CPCB and the SPCB. e -’
-12~ ! - {r, :
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(xiii) The environmental statement for each financial year ending 31* March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shail also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental

Protection Act, 1986.

. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

. Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a period of 5 years.

. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability

Insurance Act, 1991 and its amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1 Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16

of the National Green Tribunal Act, 2010.

(Ajoy Mghta)
Principai Secretary,

Environment department &
MS, SEIAA

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

13-
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Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-11, 5-South, Dilwara Apartment,
Cooperage, M.K.Road, Mumbai 400021,

Additional Secretary, MOEF, ‘MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Dethi-110003,

Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar

Nagar, Bhopal- 462 016). (MP).
Regional Office, MPCB, Mumbai.

Collector, Mumbai.

Commissioner, Municipal Corporation Greater Mumbai (MCGM).

CEO, MHADA, Bandra (E), Mumbai

IA- Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

Select file (TC-3)

(ECuploadedon 2 a |2 1301 )

-14-




N

&5 F

._'\'

468 A axuae T

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/NCP/58079/2020
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.
Date: 22(03(202]

To

M/s. HILTON INFRASTRUCTURE,

Tardeo Division, D Ward, Shuklaji Street,

Mumbai.

Subject : Environment Clearance for Redevelopment Project along with sale
component at Tardeo Division, D Ward, Shuklaji Street, Mumbai by M/s.
HILTON INFRASTRUCTURE

Reference : Application no. SIA/MH/NCP/58079/2020

This has reference to your communication on the above mentioned subject. The
proposal was considered by the SEAC-2 in its 151 meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 229" Part C
meeting of State Level Environment Impact Assessment Authority (SEIAA).

. Brief Information of the project submitted by you is as below:-
1. | Plot Area | 4245.86 Sq.mt.
(sg.mt.)
2. | FS1 Area | 22195.05 Sq.mt.
(sq.mt.)
3. | Non FSI Area|21030.36 Sq.mt.
(sq.mt.)
4. | Proposed built- | 43225.41 Sq.mt.
up area (FSI +
Non FSI)
(sq.mt.)
5. | Building Project Proposal Flats/Shops
Configuration Redevelopment Building- Flats: 65 Nos.
One building with two wings (Wing B &  |Shops: 65 Nos.
0 i
Wing B: 2 Basements + Ground + 13 Floors
Wing C: 2 Basements +Ground + 9 Floors
6. | No. of
Tenements & | | Sale building- Flats: 244 Nos.
Shops One Building with two wings (Wing A1 & [Shops: 15 Nos.
A2):
2 Basements + Ground + 1% Floor + 2™ to

JTRA

-
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5% Podium + 6% to 22™ Floor

if any....

7. | Total 1740 numbers of person including floating population
Population
8. | Total Water | 206 CMD
Requirements
(CMD)
9. | Sewage 178 CMD
generation
(CMD)
10| STP  capacity | 2 STPs of capacity SOKL and 160 KL
and Technology | Technology: MBBR (Moving Bed Bio Reactor)
11} STP location Redevelopment: Under ground
Sale : 1* floor
12 Total Solid | Non-biodegradable waste: 397 Kg/day
Waste Biodegradable waste: 265 Kg/day
Quantities Total: 662 Kg/day
13/ R.G. Area in | RG required: 391.54 Sq. mt.
sq.m. RG provided on Ground: 391.72 Sq.mt.
RG provided on Podium: Nil
Total RG Provided : 391.72 Sq.mt.
14| Power During Operation Phase:
requirement Details:
Connected load (KW): 5984 KW
Maximum demand (KW): 2922 KW
15| Energy Total Energy Saving: 21%
Efficiency Energy saving with the help of Solar: 5 %
16 DG set capacity | 2 DG sets of 320 kVA & 750 kVA capacity
17 Parking 4W & | 4 Wheelers:
2W MCGM Public Parking: 112 nos.
Captive Parking: 199 nos.
2 Wheelers:
MCGM Public Parking: 220 nos.
Captive Parking: 58 nos.
184 Rain water | Provision of 2 Rain water harvesting tanks of total capacity 110 KL
harvesting
scheme
194 Project Cost in | Rs. 272.19 Crores
(Cr)
20/ EMP Cost Construction Phase: Rs. 35.90 Lacs
Operation Phase:
Capital cost: Rs. 153.25 Lacs
Operational and Maintenance cost: Rs. 31.37 Lacs/annum
21] CER  Details | - /,
with justification /
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Major particulars of project are as mentioned below:

# | Description EC received | Expansion in EC [Remarks
|dt. 30.03.2015

1 | Total Plot Area (sq.mt) 4,245.86 4,245.86 [No change

2 | Ground Coverage Area 2,212.21 2,212.21 [No change
(sq.mt.)

3 | Permissible Built — up 15,936.18 22,326.84 Increased by 6390.66 sq.mt.
area Including ' due to provision of PPL
Fungible Area (sq.mt) parking as per LOI received

from MCGM dt.
27.03.2019 & increase in
Fungible area as per revised
DCPR 2034

4 | Proposed Built-up Area | 15,605.49 22,195.05 Proposed increase by
as per FSI Including 6589.56 sq.mt. as per
Fungible Area (sq.mt) increase in permissible

built-up area

5 | Built up Area as per 18,590.87 21,030.36 Proposed increase by
Non FSI (sq.mt) 2439.49 sq.mt.

6 | Total Construction 34,196.36 43,225.41 Proposed increase by
Built up Area (sq.mt) 9029.05 sg.mt.

7 FParking requirement 4 Wheelers: 4 Wheelers: rovision of Public Parking]

(Nos.) Captive MCGM Public per LOI dt 27.03.2019
Parking: 178 Parking: 112 received from MCGM
Captive Parking: [Captive parking: Proposedi
175 ecrease by 3 nos. as per
CPR 2034
8 |Parking Spaces Provision| 4 Wheelers: 4 Wheelers: ovision of 112 nos. off
(Nos.) Captive MCGM Public blic Parking as per LOI dt.
Parking: 223 Parking: 112 [27.03.2019
Captive Parking: [Captive Parking: Proposed
199 las per requirement
2 Wheelers: 2 Wheelers:  [Proposed 220 nos. of 2W for
Nil MCGM Public |public parking and 58 nos. of
Parking: 220 [2W for Captive parking
Captive Parking:
58

The comparative chart showing amendment in configuration of buildings is as below.

[EC received dt. 30.03.2015 _ [Expansion in EC Remarks
Redevelopment Building: | Redevelopment * No change in number of
One building with two Building: floors of Wing B
wings (Wing B & C): One building with two * Proposed increase by 1 floor
Residential (Wing B): wings (Wing B & C) in Wing C
2 Basements + Ground + 13 | Wing B : * Proposed increase by 4 nos.
Upper Floors 2 Basements + Ground + of flats |
Shops (Wing C): 13 Upper Floors * Proposed increase by 4 nos.
2 Basements + Ground + 8 Wing C: of shops
Upper Floors 2 Basements +Ground +
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(Wing Al & A2):
2 Basements + Lower

2 Basements + Ground +
1% upper floor +2™ to

Flats: 61 Nos. 9 Upper Floors Construction of Wing B :
Shops: 61 Nos. Flats: 65 Nos. Completed up To 13th floor
Shops: 65 Nos. Construction of Wing C:

Completed and occupied up
8th floor

Sale Building : Sale Building : Change in nomenclature of

One Building with two One Building with two LG and UG as Ground & st

wings wings (Wing Al & A2): floor

1st to 4th parking floor
renamed as 2nd to 5th

Ground + Upper Ground + 1% | 5" Podium + 6% to 22 podium
to 4™ Parking Floors + 5% to | upper floor Proposed increase by 5 nos.
16" (part) Upper Floors Flats: 244 Nos. of floors.
Flats: 128 Nos. Shops: 15 Nos. Proposed increase by 116
Shops: 11 Nos. nos. of flats
« Proposed increase by 4 nos.
of shops
+ Construction of Wing-Al &
A2: Completed up to 8th
Upper Floors (habitable)
3. ‘The proposal has been considered by SEIAA in its 229" Part ¢ meeting. SEIAA noted

that, PP obtained earlier EC dated 30.03.2015 for the plot area of 4,245.86.00 Sq. Mtrs., FSI area
of 15,605.49 Sq. Mirs. and Total construction area of 34,196.36 Sq. Mtrs. Due to increase in built
-up area as per DCPR, 2034, PP proposes amendment in earlier EC. Now, Proposed total BUA is
43225.41 Sq.mt. SEIAA decided to accord Environment Clearance to the said project under the
provisions of Environment Impact Assessment Notification, 2006 subject to implantation of
following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions thereunder as per the circular dated 30.01.2014 issued by the Environment
Department, Govt. of Maharashtra.

2. PP to obtain & submit following NOCs as per latest amended plan:

a) Water Supply, b) Sewer Connection, ¢) Solid Waste Management, d) CFO NOC

3. PP to provide air ozonator for STP of sale building to avoid odour to residents as STP
is proposed on first floor of building. PP to ensure that nitrogen and phosphate
parameters of treated waste water from STP are as per NGT norms.

4. PP to submit drawings of internal storm water drain and sewer line up to final disposal
point along with invert level.

5. PP to reduce discharge of excess treated water below 35%.

6. PP to submit final approval received for concession of RG area from MCGM.

7. PP to provide annual maintenance of STP for 10 years or till formation of society,
whichever is later & same should be included in EMP. ' :
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8. PP to provide minimum 25 % four-wheeler and two-wheeler Parking’s should be
equipped with electric Charging facilities.

B. SEIAA Conditions-

1. PP to provide grass pavers of suitable types & su'e.ngﬂ'l to increase the water permeable
mother earth area up to 1/3rd of plot area as well as allow effective fire tender
movement.

2. PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

3. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22-34/2018-1A.I1I dt.04.01.2019.

4. SEIAA after deliberation decided to grant EC for — FSI- 22,195.05 m2, Non-FSI-
21,030.36 m2, Total BUA- 43,225.41 m2. (Plan approval - Received concession
approval from M.C.G.M on 16.10.2020)

General Conditions:
a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

II. Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

ITI. Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the constructlon phase should be
ensured.

V. Arrangement shall be made that waste water and storm water do not get mixed.

VI. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

VII. The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.
VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

IX. Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

X. The Energy Conservation Building code shall be strictly adhered to.

XI. All the topsoil excavated during construction activities should be stored for use in

horticulture / landscape development within the project site.
. Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
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improved.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)

Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-

5

H:

1L

a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material.

E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated

effluent emanating from STP shall be recycled/ reused to the maximum extcnt & ¥

possible. Treatment of 100% grey water by decentralized treatment should be done. |
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
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give100 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent arca
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental

" norms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space

* should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes. :

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at http://parivesh.nic.in

Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;

SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

“C)'General EC Conditions:-
" 1. PP has to strictly abide by the conditions stipulated by SEAC& SEJAA.
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Il. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

IfI. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

VI. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended time to time. 3
8. The above stipulations would be enforced among others under the Water (Prevention and /{:‘

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981,
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
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amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1** Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Manisha Pa ar-

(Member Secretary,% w ’

Copy to:
1. Chairman, SEIAA, Mumbai.
. Secretary, MoEF & CC, IA- Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Mumbai City.
. Commissioner, Municipal Corporation of Greater Mumbai
. Regional Officer, Maharashtra Pollution Control Board, Mumbai.

Ny AW
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Y,

- 1981 and Authorization / Renewal ofALt}

MAHARASHTR__A POLLUTION CONTROL BOARD

 Tek 2‘010'!06&4010437 _ Kalpataru Point, 2nd and
Fax: 24023516 s 4th floor, Opp. Cine Planet
- Website: Mﬁ:_lhuptb.gw ln : - Cinema, Near Sion Circle,

Email: cnc-tﬂlmcb-w.ln P _ Slon (E), Mumbai-400022
: mmmmouﬁ .5 ' - T
No rommu.ofccfznﬁuiumomsaamo 9-\\‘2—00\933 _ “‘“‘27[‘2"1"

M/S. HILTON Iﬂfmm :

CTS NO. 207,1}207,& 208, Tardeo Diﬂ!‘ﬂl‘l, :

Ward No. D, 4042 - 48, &wnpswlt

- 122-138, ' Sk o e
Shuﬂaj& S'lrut, Mumbal e Your Service is Our Duty

Sub. Consent to Operate(lst part) for MHADA radevalopment cnnstmction
project in Red Category

: M 1. consent to establish granted vide No Format 3 o;aomo-na;slc-
'MU-5853-4/CE/CC-7664 dtd 19,08.2014 _

2. Minutes of 7th Consent Committee Meetmg held on 03 09.2021 &
- 09.09.2021

Your applicatmn NO. MPCB-CONSENT—OOOOGBQ%B : '
~ For: grant of Consent to Operate und : ._aﬁ-of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section-21.of the Air (Prevention & Control of Pollution) Act,
under Rule 6 of the Hazardous & Other
Rules 2016 is considered and the
'erms and conditions and as detalled in

- Wastes (Management & Transbount
consent is hereby granted subject to t
the schedu!e LILIE& IV annexed to this order: _

_ The consent is gmnted for period upto 30.09.2022

2- The capital investment of the project is Rs.59,5673 (Total ci of Prbjnct-!s
146.32 Cr) Cr. (As per undertaklng submitted by pp).

: 3  The Consent to Operate is valid for MHADA redevelopment constructlon-

named as M/S. HILTON INFRASTRUCTURE,CTS NO.207 ,1/207,& 208 , Tardeo
Division, Wardd No. D, 4042 - 46, & 4039, Situated at 122-138, Shuklajl o
Street -Mumbai on Total Plot Area of 4245. 86 SqMtrs for part completed
construction BUA of 7249.69 SqMtrs out of Total Construction BUA of
'34196.36 Sthrs as per EC grantad dated 30.03.2015 Includi‘ng utll!tles and
services :

- 4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
< Permitted (in CMD) Standards to Disposal§

Sr No Description

'.__Mﬂmmuu_mmﬂmmlnmmulmm;mm- Tt LT e tary
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Description Permitted Standards to Disposal

|As per Schedule -1 [The treated effluent shall be
. 160% recycled for secondary|

purposes such as toilet flushing,|

-~ lair conditioning, cooling tower|
make up, firefighting etc. and

~ {remaining shall be connected to|
{the sewerage system pmvided
by local body -

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

& Stack No. Descnptfon'o_f stacky N“f.n?" 4 of  standards to be achieved]
: source :»tack
INA - INA : : ok 0 As per Schedule -l
6. Conditions under Solid Waste Rules, 2016: i o

SrNo : Type Of Waste Quantity & UOM Treatment Disposal

1 |DRY GARBAGE 99 IgﬂJay SEGREGATION MCGM /SALE
2 WET GARBAGE | 66 Kg/Day  |OWC and "cornposting{:z-}danure
3 STP SLUDGE 6 Kg/Day _ |Dewatering As Manure

7. Conditions undar Hazardous & Othar Wastes (M & 1' M) Rules 2016 for
: treatment and disposal of hazardous waste:

Sr hNo UoM

re.‘af.ment Disposal

Category No.

Quantdty

------

The Board reserves the right to rev
_ the same shali be binding on the:

9. This consent should not be co xemption from obtaining necessary
~ NOC/permission from any other Govi uthorities.

- 10. Project Proponent shall install online momtonng system for the parameter pH sS, BOD
and flow at the outlet of STP

Xl Pro;ect Proponent shall operate Organic waste digester w1th compostmg facniity or
biodigestor with composting facility effectively

12. The project proponent shall make provision of chargmg of electnc vehicies in atieast o
30 % of total available parking area.

13. Project Proponent shall comply the Construction and Demolit{on Waste Management
~ Rules, 2016 which is notified by Ministry of Enwronment Forest and Climate Change

- dtd.29/03/2016. = x

14. The Project proponent shall submxt bank Guarantee of Rs 5.956 Lakhs(0.1 % of Capital |

Investment). The same shall be forfeited as PP has not obtained revalidation of consent.: :

to establish dtd 19.08.2014, thus violated the consent conditions. o :

15. The Project Proponent shall comply with the Environmental Clearance obtamed vlde No :
'SEAC-2014/CR-11/TC-1 dtd 30.03.2015 for construction project having total plut area
- 0f 4245.86 Sgm and total construction BUA of 34196 36 Sgqm. :

éuspend- revoke'etc, thiéi ccirisént and

M/S. HILTON INFRASTRUCTURE/CO/UAN Mo, MPCB-CONSENT-0000099386 (27-10-2021 11:07:33 am) QMS.PO6_F02/00 : Pagl.i of7
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. '_scg-!zau;_.a-n

1, A As per your apphcatlon you have prowded Sewage Treatment Plant {S‘TP} with
: design capacity of 60 CMD based on MBBR -

B] The Applicant shall operate the sewage treatment ptant (STP} to treat the sewage it
- so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and: Ru!es made there under from tlme to time, whnchever is stringent, :

Limiting concentration not to exceed in mg/l,

Sr.No Parameters

except for pH

A R e
2 1 BOD e FREER TS
2 coD e i
4§ 1 188 R 20
5 | NHAN ce o R
6 F Niotal | S =
. 7 |Fecal Coliform| -~ ™ TJess than 100 &

C} The treated domestic efﬂuent shall be 60% recycled fnr secondary purposes such

as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and

~ remaining shall be utilized on Iand for gardemng and cunnected to the sewerage-_
system provided by local body. :

~2) The Board reserves its rights to revlew glans: specuﬁcatrons or other data relatsng to o
: plant setup for the treatment of wateﬁm the purification thereof & the system
for the disposal of sewage or mmmr in connection with the grant of any
~ consent conditions. The Applicar sl jor consent of the Board to take steps -
to establish the unit or establish an Pand dtspusal system or and extensmn
or addition thereto.

3) The mdustry shall ensure replacement of pollution control system or its parts after
- expiry of its expected life as defined by manufacturer so as to ensure the compilance
~ of standards and safety of the operation thereof.

~ 4) The Applicant shall comply with the provislons of the Water (Prevention &
Control of Pollution) Act, 1974 and as amandad, and other provlslons s
contained in the said act. : :

Water r:cvnsun'rptsou i
guantity (CMD)

Purpose for water consumed

1. |Industrial Cooling, spraying in | mme pits or bclier feed e 000
| 2. |Domestic purpose ST
: Processing whereby water gets polluted & poﬂutants - ' 0 00
|are easily biodegradable - B
4. |Processing whereby water gets polluted & pollutants 0. 'oo
__lare not easily biodegradable and are toxic -

5] The Appllcant shall provide Specific Water Poliution control system as per the
: conditions of EP Act, 1986 and rule made there under from time to time. _

/5. HILTON mmmcwm No. MECB-CONSENT-0000099386 (17-10-2021 11:07:33 am) Mnm sl s Page 4 ot 7




482

SCHEDULE-II

s Tor compliance « L Alr Pollution ¢ _ |.!u- _ X
you have provided the Air pollution control
following stack (s) and to observe the following

2rms & condition pf Air Po LIQ

1) As per your application,
(APC)system and erected
Stack Attached A Height in ' Type of
To Mtrs. Fuel
e T T & 1 W 0 -NA--
2) The applicant shall operate and maintain above mentioned air pollution control
~ System, so as to achieve the level of pollutants to the following standards.
Lt el Particular matter | Nottoexceed | 150 mg/Nm3 |
3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
~ replacemenalteration well before its life come to an end or erection of new poliution
o c_gntmi-e‘_quipment. o ' = o
4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
~ any control equipment, -oth'er'in whole or _in part is necessary). / :
51 Conditions for utllities like Kitchen, Eating Places, Canteens:- :
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducﬂn&m;_- : :
b) The toilet shall be provided wi 1aus
e o
¢} The air conditioner shall be
CodtMAN - -

Stack No. PC System Quantity & UoM

ystem connected to chimney through
of and the noise shall not exceed 68

2 hed to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air

In such a way that no nuisance is caused to neighbors. : o
L  SCHEDULE-IlI '

s et i

Detaiis of Bank G'uarantaeﬁ:

Sr. Consent{C2E/C ‘ar Submission  Purpose Compliance Validity

. B . : Gal
No. 20/C2R) Imposed Period of BG Period Date

) | Operation
b Consentto | Rs 10 i : lMaIntinane S
1 Qpe;aa:;(;st 1 talde 15 Days of Pollution __Continipus _31_.01-.2023_ -
: 3 - Control
: | Systems
: 0t - Towards |
Conseatle | oy submisison

2. Dperate(lst_ : _khs' .. : | ._15 Days of Board Continious  [31.01.2023]

Part) Resolution |

o : ' Towards - :
- Consentto rawel S e 1
3| Operate(ist [RS3P38| 15pay Crepnancel  Continious  [31.01.2023]
sh e e e

mﬁmmmﬁmuwmmmwmau:mm_m ' | PageSef7
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Consent
B 5r. (C2E/ | AmtofBG  Submission Purpose of Compliance Validity
B No. CZ() imposed Period BG Period Date
RJ

** The above Bank Guarantee(s) shall be submltted by the applicant in favour of
Regional Ofﬁcer at the respectwe Regionai Office withm 15 days of the date of issue of
Consent.
. # Existing BG obtained for above | purpose if any may ba extended for perlod
- of validity as above. =

BG Forfaitura Hlstory

Amount Gt e A B o e dmour t of Reason of § :
of BG bl iy i BG BG

imposed period He Forfeiture Forfeiture

Towards

s o Consent
: " {C2E/C20/C2R)
_ | violation of |
| consent

| of Consent | condition _

Ccndltions

Amount of BG

R Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG S ]
2 Returned

1 The applicant shall provide fa:'c:il' .
- emissions and hazardous waste to
- shall pay to the Board for the servicesTe this behalf.
2 The firm shall stnctfy comply with the Water {P&CP) Act, 1974, Air (P&CP} Act.1981 and
: Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules 2000 and E-Waste ( Management & Handling Rule 2011.
3  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
_ flow. No sewage shaill be admitted in the plpeslsem downstream of the terminal |
'manholes. No sewage shall ﬁnd its way other than in des:gned and pmv:ded collection
system, :
4 Vehicles hired for bringing construction materiaf to the site should be in good condition and :
should conform to applicable air and noise emission standards and should be uperated only
: during non- peak hours, : : -
-5 Conditions for D. G. Set - /i
s a,l Noise from the D.G. Set should be n:antrolled by providmg an acoustrc enclosure or by ]
 treating the room acoustically. o
b} Industry should provide acoustic enclosure for contml of noise ‘The acoustic enctosure! o
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters fram acoustic
enclosure/room and then average.,
' c) Industry should make efforts to bring down noise level due to DG set, outside industrial
- premises, within ambient noise requirements by proper sitting and control measures.

.hfs, HILTOM INFRASTRUCTURE/CO/UAN m_.mmﬁmmm.m-rmﬁ 11:07:33 am) /QMS,PO6_F02/00 . Pagegof7
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the tennmalordesignated pointsand |
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24023516 ... ... ) 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in % Cinema, Near Sion Circle,
Email: cac-cell@mpchb.gov.in L 7 d Sion (E), Mumbai-400022

Date: 28/03/2023

M/s. Hilton Infrastructure, CTS No0.207,1/207 & 208, Tardeo &
Division, Ward No.D, 4042-46 & 4039 (D wards) Situated at '
122-138, Shuklaji Street-Mumbai.

No. BO/MPCB/CC/Refusal/UAN
No.0000133581/CE/2303002240

- Wight o Public Sevwic At
Your Service is Our Duty

Sub: Refusal of Consent to Operate under Section 27 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Your application for grant of Consent to Establish (UAN No. MPCB-

CONSENT-0000133581)
2. Minutes of 22nd CC meeting dtd-26.11.2022.
3. SCN for Refusal of Consent dtd-14.12.2022.
4. Minutes of 36th CC Meeting dtd- 20.03.2023

WHEREAS, this office is in receipt of your application for grant of Consent to Establish
under section 25 of the Water (Preventienﬂ:};of__.(".;_-_gir:}tfifql;of Pollution) Act, 1974 & under section
21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

AND WHEREAS, Board office has issued Show Cause Notice. vide reference (3) for
following non compliances.

1. You have not submitted B.G. imposed in earlier issued consent.

2. You have not obtained re-validation of consent to establish from 19.08.2019
onwards.

3. You have not applied for renewal towards obtained part operate, which was valid up
t0-30.09.2022 & also not submitted B.G. of Rs.5.956 Lakhs which is to be forfeited.

4. You have not submitted C.A. certificate and balance sheet.

06:09:26 pm) /QMS.PO6_F01/00

- R Page 1 of 2
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AND WHEREAS, you have failed to submit the reply to issued Show Cause Notice.

In view of above, your application for grant of Consent to Establish is hereby refused
under Section 27 of the Water (Prevention & Control of Pollution) Act, 1974 and Section 21
(4) of the Air (Prevention & Control of Pollution) Act, 1981 for the above non-compliances. If
you are aggrieved by this order, you may prefer an appeal as per provision in the Water
(P&CP) Act 1974 & the Air (P&CP) Act 1981 within 30 day’s time from the date of receipt of
this letter.

924705bl

96258208

Copy to:

1. Regional Officer, MPCB-Mumbai- for information, please.

2. Sub Regional Officer, MPCB-Mumbai I- for information. You shall communicate to
the applicant and Initiate Legal Action against PP through Legal Module.

"M75. HILTON INFRASTRUCTURE/CE/UAN No.MPCB-CONSENT-0000133581/Indus-1d.90225 (28-03-2023 Page 2 of 2

06:09:26 pm) /QMS.PO6_F01/00
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Visit Report

IMIS 1D : 2151000

Industry Name : M/s, Hilton Infrastructure
LY

Address : 00, CTS No.207,1/207,208 of Tardeo Div, Ward No. D-4042-46 and 4039 D ward situated at 122-138 shuklgji Street, Tal. Mumbai, Dist,
Mumbai city

Pincode : 400008

Category : Orange (LSI)

Email : md@rubberwala.com
Phone : 9892078622

Visit Scheduled On : 03/10/2025

Last date of visit : 10/10/2025

Visited by : Dr. Arvind Dhapate(FO-Mumbai I)

Wﬁitéd Ind.ustn.f'un 03!10!2025

Email Address of Unit :md@rubberwala.com

Telephone Number of Unit :8169275583

Siting Criteria : No
Location

Notified Industrial area : No
Detail : na

Planning Authority : MCGM

Visit For

Visit For : Surprise Applied For : Court Matter

.- o

J kS f
' 47 )
J &

__Mis?Hilton Infrastructure Page 10of 5
.

BN ] consentuanno.  pate . Validity  Capitalinvestment  Verified By
| MPcBicONSENT-000009386 2712201 30-09-2022 | 5956 | Undertaking ;
Ao A | i i | :

?,h“. F, 1..,._ A‘_ sl i s s b e i e s i - Lt Laiash it e s ki e S —— L ==l
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! {
| Is EC Obtained : Yes | EC Detail : Obtained
|

|
L

Is EC Applicable : Yes

Construction Project | 34196.36 W ~NA-

Source of water :

1) Surface

Surface Detail : NA
Authority Permission : MCGM

Water Consumption : No

Effluent : No
Sewage : No

Generation in m3/day | As per consent

Actual

Secondary : Sewage Treatment Fhm

a) Generation (in CMD) : 55 |[ STP Capacity : 60
i

b) Disposal : CETP

M/s. Hilton Infrastructure Page 2 of 5
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VS sample collected for Water : No

Detail : not possible to comilect I

i
g
| |
MPCB-JVS-161224001 | BR-0087274 i Water 1 Vs Payment Pending Link :Download
|

1) Details of emission : No

| Record not found. ; J

2) Differential in existing source of emission : No

JVS sample collected for Air : No

M/s. Hilton Infrastructure | Page 3 of 5
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Bank : {
; Bank i 1 ;
Guarantee ‘BG | - Compliance i
in i submitted Gua::m ! Date : Validity Amount . Status Period Return ; Forfeit
for ; : { ; ! ; :
Compliance | . ! | | Not . ! !
of Cto E Yes | 00 26-11-2024 | 24-11-2024 | 0 g 4 | 0 | No

conditions i H Compiled

#  Statutory Submissions  Financial Year  Within Time M“'“"‘“’““"“.:i‘rf?""’"““'w o

Record not found.

Penal Charges : No

Is Mandatory : Not Mandatary Detail :

Connected to MPCB server : No Detail : na

Green Coverage : No

Detail : no

Any Specific Observation : 1. Visited to above infra-Project on 03.10.2025. 2. PP has obtained Consent to establish form Board on 19/08/2014 for
TPA-4254.86 sqm. & TBUA 34196.36 sqm. which is valid up to 18/08/2019 after that does not revalidate the same, 3. As per Consent to establish
PP has submitted BG of Rs, 5/-, 10/- & 2/- Lakhs which are valid up to 18/12/2020 after that does not revalidate the same, 4, PP has obtained EC
on 30/03/2015 for TBUA - 34196.36 sgm. & TPA of 4245.86 sqm. 5. PP has obtained revised EC on 22/03/2021 for TPA-4245 .86 sgm. & TBUA of
43225.41 sqm. As per revised EC PP has not obtained C to E. 6, During visit it is observed that PP has completed work of rehab building having
two wing's as B & C and handed over to tenants. Configuration of the B-building is 2B+G+13 & C-building- 2B+G+9 however PP has completed
upto 8th floor as informed by PP, 7. PP has obtained part consent to operate on 27/12/2021 for TBUA of 7249.69 sam. Valid up to 30/09/2022 after
that not applied for renewal of the same, 8. As per part consent to operate PP has not submitted BG of Rs. 10, 2/- Lakhs & Rs. 5.956/- Lakhs. 9. PP
has applied for consent to establish vide UAN No. 133581 on 20/08/2022 for TBUA-35957.72 sqm. Which was refused by Board on 28/03/2023. 10.
PP has provided STP of 60 CMD with MBBR technology to rehab buildings & OWC for treatment of organic waste however both are not in operation

" - - o . ~ : - 1
Legal Action Details Legal Direction/Natice Details ..

1 MPCB-LEGAL_ACTIONS-131224007 | Outward No:
| Initiated By:Shri. Dattatraya Dasharath Gavali(FO-Mumbai 1) Issued By:(-)

Issued On:
P MPCB-LEGAL_ACTIONS-101025032 | Outward No:
. Initiated By:Dr. Arvind Dhapate(FO-Mumbai 1) Issued By:{-)

| Issued On:
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[ Phone 3 [ 7023). 25505928 o [ Kelpataru Point, 2% foor, Sion-
- : 22)-.2550592 : “Matunga Scheme Road No. 8, Opp. Cine
e | e e

,mr'swan 31A of the Air (Prevention &
stablish mby Board dated 19/08/2014 M\wasvalid

‘activity u/s 25/26 ofﬂmWﬁtm(Pmﬁm&mm#Pnﬁﬂim}Mmﬂmwsﬁnfm-
Air (Prevention & Control ofPoBubom Act, 1981 before commissiohing nfﬂwm and
mnsmttoopemtabafommmn of the building. : !

ANDWHEREAS WWWNW%mWMW and

reported as below -
1. After expiry of Bank Guarantés of Rs. mnaf-m*mhmemww
Estahlish mmmm mmwnotmmamm ‘a
2. Yoiir applica Consent to Establish Board o
2&!0312023,youhmmappbedfobtainadmmmmaﬁermdcﬁnhdwt

construction activity. - s
3. Aﬁeraxpiryofpmmteﬂpemdawdﬁﬁm1 natmvalfuamdareﬂm

B isa"‘e
561977 - 4./ As per part Consent to Operate dated 27/12/2021 you have nat submitted BG of
© /' Rs. 10.00f Lac +2.00/- Lac + 5.956/- Lac .e. total BG of Rs. 17.956 Lac. =

fax"_~ :
i £0BaCY :

-



wimfmm.'ﬂmm

Copy submitted for information to:
1) The Member Secretary, MPG Board; Mumibai - -
Copy to - i : '
1. The Deputy Chief Engineer (Building and Proposal)- City New Municipal
- - Building, C, 8. No, 355/8, Bhagwar Walmiki Chiowk; Vidyalavihar Marg, Opp.
Hanuman

Wadala (East), Mumbal

COpy o Sub-Regional Officer (Muribai-i), M.P.C. Board. ~He s directed to serve copy-of .
direction to industry i

ustry & concern, take ne piowarde-semgliance of the direction
& submit Action taken report. AETIRN o5 / F

S g A R | [
RCET4889(16 !

- ¢ |4k geipans®
oty R 27 OCT 2025 i e
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